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0.A.No, 206/95, pt. of decision: W--2-1995.

JUDGEME NT

( As per Hon'ble Sri R. Rangarajan, Member (A) )

Heard.

2. The applicant pleads ‘hat he was Fﬁé§1hﬁé§i
aﬁf%ﬁ@érmanent Mazdoor from 10.7.73 to 13.11.89 with
{ntermittant breaks under the control of the respon-

dents. Thereafter his services were terminated and

later he was not réencaged. This OA has been filed

praying for a declaration that the applicant is entitled

Du@u

I
wmmr_]mqipr the_control

of S.D.0.T., Guntur in terms of instructions issued
|

by the D.G., Telecommunications and also as per Lr.Fo.Ta/
1c/1-2/111, dt. 21.10.91 and No.TA/RE/RlPr/Corr., at.

22.2.93 issued by R-1 by holding that the action ofj the

respondents in not reengaging him as illpgal, arbitlraryv,
discriminatory and violative of Articles| 14 and 16 O f

+he Constitution of India. : |

3. As per the details given by the Jpplicant,

he was not engaged after i3.11.89 for aﬂy considerarle
period. Hence, the'question of condoning the break -
does;not arise., As such, he is not eliéible to éleim B

seniority onkthé ﬁas;skof-bis earlier S?rvice in d:fférénf

s

v - I

spells.
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4, In view of what is stated by ﬁhe applicaﬂt,
it has to be presumed that he had géiﬂed some éxpem
" rience in the work in the Telecom Department., |So,
it is in the interest of the depart%ent, if hejlis
engaged in preference to a fresher whengyer wortk 1s

available. 3o, the only relief tha# can be granted

is to direct the Znd respondent o #e-engage the
apnlicant as Casual Mazdoor in preference to f#eshefs

whenever there is work. If the applicant is gbing

- e eii B 2 miimendimma A Fhie ri'\rr'\‘nr‘ nonall shall
be retrenched who are already in service.

5. The OA is ordered accordingly at the admission

{ V. Neeladri Rao )}

stage itself, No cost$.//

{ R. Rangarajan )

Member (A) Vice Chairman
pt. YL _p 1905, , \
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Copy tos- ‘ qu’

1. The Chief General Manager, Telecommunication
Andhra Circle, Doorsanchar Bhavan,Nampally,H]

2, The Divisicnal Engineer,Telecommunicat ions,Gi{ntur,

The Sub=Divisional Officer, Telec&mmunicg;io%s,
Guntur,

. One copy to Mr, K,Venkateswarlu,advecate,CAT,Hyd, ¥¥X
. One cepy to Mr.N.R,Devaraj,Sr,0GsC,CAT,.Hyd.

. One cppy to Libracy,EAT,Hyd.

, One spare,

W
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XXX K.Venkateswarlu,AdVocate,16~11?359/3,0993P@%t
Office,Moesarambagh,Hyderabad, ‘ :
kku. ‘
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Admitted and Interim directions’
issued.

Allowed, : ;f”’/;,,ff’.

' Disposec of with dlrectlons.
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i smissed as withdrawn
bismisseq for default.
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